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-,he Reqistry 	e 	Order of the Tribunal at 

t~j 	 Heard Mr*Bimal Sarma s, learned 12o 11. 01 

counsel for the applicant* 

issu~e notice, returnable by fout 
weekso MrolA*K*Chaudhur ,y, learned Addl, 

C#G*S*C accepts notice on behalf of the 

0, 2-(To paA" 	Irespondents. 

List on 14,12.2001. 

bb I 

Member 	 Vice—Chairman 

learned ADDL. 14,12.01 ~ 	Sri A.K.Ghoudhury, 
D 9 . 1,  ~w -tYV~ 	 C.G.S.C. informed that the O.A.s 410/2001 

and 409/2001. are listed today. and 

reque3tS the C.P. to be listed later. 

List on 18,1.2o02 for order, 

M am 61SNvj-~ 

mb 	I 

118*102 	 List,on 22*402 before Division, 

Benche 
0 

Member 

1M 

7—: 



22.1.02 	 -K.0 Heard M r.A. 	houdhury t  learned 

N-4J-- 	
Addl. C.G.S.C. for the respondents &' 

Since the Original Application 

No.-..410/2001 has already dismissed on 

withdrawl, %*an we Jokol find any merits 
$At- 

~i  I 	~vi  ~ 

a th;-.%6-q0t6m iP,-t pria- ceeding. Accordingly, rhe'  C.P. stands dismissed, 

M emb erf.' 	 Vice-Chairman 
mb 
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IN TEE CENTRU ADMIXIISTBATIVE TRIBUNAL, 
GUvIkH&TI BENCH -. GLUAHATI 

GUWAHATI CIVIL ORIGIIRL 
(CONT14PT) NO. 	OF'2001 
Ref -1 In Application No, 410 of 2001 

I'll 

Shri T. Joykumar Singh 	... Pqtitioner 

Vrs. 

Shri G.N. Chyne and ors 	Res2on  gnt 

N 	D E X 

$1. it. Description of documents Page No. 
relied upon 

1 0  Application 1 Z 4 

2. Affidavit 5 

3 1  Annexure A/I (Order dated 8-10-01 6 
of the Tribunal) 

4. Annexure k/2 (Intimation letter 7 8 
dt. 10-10-2001) 

5 1  Annexure A/3 (Joining report 
dt. 18-10-2001) 

y 

cate 	 Signature of the applicant 



IN TIZ CKMU ADMINISTRATIVE TRIBUNAL 
GUWAHATI BEMH 	GWAHATI 

GUWAHATI CIVIL ORIGILAL 
(CONTEMPT) NO. 1~ 6) OF 2001 
Ref - In Applicq 

. 
_tion No. 410 of 2001 

IN  TL-1~ gATTER !kF 

An Application under section 12 of the Contempt 

of Courts Act, 1971 for wilful disobddience of 

the order and  directives of this Hon'ble Tribunal 

dated 8-10-2001 passed in Application No. 410 of 

2001 (Annexure A/1) 

IN _.LIjB.L1&TTgR OF 

Rule 4 of the Central Administrative Tribunal 

(Contempt of Courts) Rules, 1986; 

A ~b 

INT4i MATTER OF 

Shri Tctkhellambam Joykumar Singh, S/0 late 

T. Gourchand Singh, resident of .Top Awang Leikai 7  

Imphal East District )  Manipur, at present working 

as Junior Telecom Officer (Planning), Office of 

the General Manager Telecom District "lanipur 

Inphal-795 001 1  Bharat Sanchar Nigam Ltd. 

-Varsus- 

1. Shri G.N. Chyne 

Asstt. General Manager  (Admn),  Office of the 
Chier General Manager 7  N.E. Telecom @ircle-I, 
Shillong - 793 001 1- Bharat Sanchar Nig,-va Ltd. 

2. Shri 

V 



0 	 1 

"w, 
i 

Shri J, Lumkin, 

D;eputy General Manager' 7  Office of the 

General Manager Telecom District Manip ur , 
Imphal - -1,95 001 1  Bharat Sanchar Nigam Ltd. 

Shri K. Lai l  

Divisional Engineer (P& ,A) 

Office of the .  General Manager Telecom 

District, Mq,nipur, Imphal - 795 001 ~ 

Bharat Sanchar Nigam Ltd. 

Shri N. I. Singh, 

Divisional Engineer (Aural) 2  and presently 

in charge of D,E, (PeA), Office of the General 

Hanager Telecom District l  Manipur, x 

Imphal-7195 001, Bharat Sanchar I'ligam Ltd. 

RESP  H2ANT 

XUP-9.9-t—ICUJI-y Sh-gweth 

That under a petition filed by the nr jm ed abov e 

Petitioner against the Respondent No. 1 and 3 and other, this 

Jion'ble Tribunal has been pleased to pass an order suspending 

t he operation of the impugned order dated 6-9-2001 of the 

Respondent No. 1 concerning the petitioner vide order dated 

8-10-2001 passed in Application No. 410 of 2001 of this 

Tribunal. 

Annexure A/1 is the copy of the 

order dated. 8-10-2001. 

osoo 2 *  Mat 

Uk'k 



2e 	 That the counsel . of the Petitioner ccmmunicated the 

:1 suspension order of this Tribunal to the Respondent I'Tos. 2,3 

4 and they received the same on 11-10-2001 vide communication 

.~l , letter dated 10-10.-;2001 6  

Annexure A/2 is the copy of the 
communcation letter dt. 10-10-2001 
showing the receipt dt. 11-10-2001. 

~ i3. 	 That the Respondent No, 1 was ccmmunicated by 

+ 1i i c T~' nv% I 1-) 1 	1p-ni 'hilvi 1 
C1 0 

that on 18710-2001 1  the Petitioner submitted his 
on 	 p er iod 

joining report.Zcompletiag bf his leVe/-taken taken on Medical 

f : ground with an intimation that the transfer order was already 

;suspended by this Hon'ble Tribunal. 

tnnexure A/3 is the copy of the 
joining r1eport dated 12-10-2001, 

' . 5 . 	 That, however l  till  date the respondents do not 

liallow the Petitioner to join duty and no communication has been 
J 

~ ade why the petitioner shall not be allowed to join duty, Tke 

it i s 

l ~ ubraitted that the Petitioner has not yet handed over the charges 

to my offficial and he has not been asked to hand over the charges 

0 any officials by any officials. lie has not beer- released by 

~ny official4 and as such there is no T estion why the petitioner 

s  " hould not be allowed to join duty in view of the suspension 

order of this Hon Ible Tribunal. 

That . the Petitioner is learnt that the petitioner 

is not allowed to j .oin duty on the instructions of.  the 

Respondent Nos. 1 and 2. The Respondents are in adamant and 

inspite of 



inspite, of knowing that a Contempt procedding shall be taken 

Lip if the directives or the order of this IlDn'ble Tribunal 

is violat. ed or disobeyed', 'It is humbly submitted that the 

Respondents wilfully disobpyed the directives oil order of 

this Hon 1 bdLe Tribunal passed on 8-10-2001 in Application No. 

410 of 2001, and hence, the Respondotits have committed 

Contempt Of Court Punishable under section 12 of the Contempt 

of Cour&s Act, 1971, 

7. 	 That under such circumstances stated above 

the Petitioner prays that the Hon'ble 

Tri buri,-.l be pleased 

( a) to admit this petition; 

to direct the respondents to be present 

in person before this Hon'ble Tribunal 

to punish the Respondents for Contempt 

of Court; 

or otherwise 

to pass any other such order or directive 

mhich the Hon'ble Tribun al may deeai fit so 

that the petitioner may get his relief in 

the interest of Justice. 

Signature of the Petitioner 

&FI2&VIT 
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Shri TakhellambaM Joykum j r 6ingh, aged about 

39 Years, son of I-ate T. Gourch!;nd Singh, Occupation employee 

of Bharat Sanchar Nigam Ltd., Department of Telecommunication, 

resident of Top Awl.ng Leikji, P.S. Porompat, Imphq.l East 

District )  Manipurl do hereby solemnly ,,ffirm .nd say as follows 

	

1. 	That I --am the Petitioner in the -accompanying petition 

and as such i am fully acquainted myself with the 

facts Of the case. This is true to my knowledge. 

	

2, 	That the statements in paragraph Nos, 1 to  7 

except the legal points of  the accompanying petition 

are true to MY knowledge and t]Due to the records and 

the legal points are my humble submissions. The 

Annexures A/1, A/2 and A/3 are from My personnel. 

records received in, my.  Official Capacity and also 

from the records maintained by me. This is true to 

my knowledge. 

Verified that the contends Of P -tra NO. 1 and 2 -above 

are true to my knowledge and believe and humble submissions, 

ImphaL )  the 
29th October, 2001 

By t 
Advocate 

Signature of the deponent 

AfflrM beral* me 	 ( 
the court premifte 

by the 	who if identified 

c-fit ficems to VndrrmI?j$ 

fully well on the 

bC419 iabd ovez and e --lVaidle" 10 WIN  

- h 
C11-11 

11.1 V,ezry I 

Oath CoMMUSJOB 60  

Adanipur 



J,  

F~X1,`; f4c, 4 
(-Swn-  Rule 42) 

16Z~.~ TRAL ALIPEN "4RATIVE 	J'R 1(3 LNP. J., 
GUIAHAT. 1 1JLN(.H;GU. AIATIO 

UE.  U. 

~,PPLICATICN 1,0. 	 6b 

Aj A 

A dV 00,RtO f Or 1- 11, Q ` ~,j);)-UCOnt 

	

A LV boa to, "Q ~_ 	 LA n t 

4 

taS  ILI  f b Oider of the Tri- Unal 

r1o'n 1 ble Mr. Justice . D.N Xhou,6~'U_r -:0-M-1-Preseni~1 

Vice-Chairman,, 

lion'ble M 
jo, 	fe r#4 	 K,K,Sh ~ 

	

I 	Ilk, Issue notice as 'to 	t Ij a-  ap"r,  at On ~hy", 

- , rat= 	by, shall not be aawlitted. Notice 	.,raL1.jL 
141  4t 	 ofour weeAs. Ust on 

orderq 

Heard Mr. M. Aimal Shaivn r * learred 
0  n 	 - applicant on "tfie interin u sel for the 

prayer. 
Issue notice as to why ' tiv 

	

.Swifted to-* me Copy 	 V.rayer shal I not*  be granted - suspqn%fti~yg :  the 
order dated G.9.2001 relating to tho t ~:!In ofer 

0  of the applicant - T. K. J. Singh frow AMardixir 
qs 	

SSA to Mizoram SSA. Returnable by fotjr'  vveks, 

tr. ,  A.K.Choudhury, 	learned 	Addl.C.G.S.C. 

ccepts notice on kx,?half of' the rdsponkdents. 
swileft Offkw (4) 	

h 
SWM evel ( ;*A's 40 	 list ,  on 23'.11.2001 for '.. f urthur orders. 
O"ral Ad"1111"At"" 	 Tnanwhile the. operation of the 	order 

0,04 we-C;jjt, 	
dated 	6.9.20UI 	Shal I 	re,  na i n 

"Wehotl 11 4 rcil, Guvw*kG#1§ 
ct)l1cetning the applieant 	K-J'-Singlil- 4) ~-nvj- 

w* via 
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B.A. (Hons.) LL.B., Advocate 
Nagamapal, Singiubung Leirak 

-795001 Imphal 	 JLj g 

f 
. 	 .. ................................. 

........... ........... 

To 	
01 

The DGM Telecom 	 00 1) 4f (pp) 
Vij A,~ r 	Bharat Sanch ar Lgam Ltd., 

N 	 O/o General Manager Telecom District 
Imphal 795 001, Manipur. 

%N. 

Sub Intimation of Court order a nd 
necessary action - please I' 

-o 

Sir, 
Under the rules, -  I am intim.riting the' 'Court Order 

on-behalf of the Applicants who are my alients'viz, (1) 
Shri A. Jasobanta Singh$  JTO/Senapati and ckxi T.K. Joykumar Singh$  JTO/Planning of Aanipur SSA that thEV have,preferrel Cl_/ap p'l ic at ions - before the Ciantral Administrative Tribunal, 
G uw'hati Bench Guwahati $  ~ challenging! their transfers from a . 	 I 

,ttv Man,1pur SSA to Mizoram SSA - issued by the AGM(Admn) j  O/o GGM 1  Telecom Circle-I j  Shillong vide. his order No ,,  *, S TB /HS-31 
Teh-br~/X11 1 ­dated.at Shillong fth 4 ~ 1e~tember, 2001' The 

V 

	

	application of Shri A. Jasobanta Singh registeted * as Appli- 
cation No. 409 of 2001 and th-At of 6hri T.K, Joykumqr Singh 

IT as Application 10. 410 of 2001 respectively before the 
Admih.~strative Tribunal. 

The Division Bench of the Hon'ble Administr,-Ativp 
Tribunal vide order dated 8-10-MOl suspended/stayed the 
order dated 6-9-01 of the AGM(Admn) ',stlted above concerning 
the..transfer order of the two ipplicants. 

Meroxed copies of the Order passed in 
U 	 Application No. 409 and Application -No. ,J~, 

410 both of 2001  are enclosed he r ewithl~ ,`f or your kind ref orence. 
In consequent -  of the said transfer order the 

D..E.(Admn) of this office issued an.order dated at'Imphal 
18-09-01 bearing No, EST-2/JTO/TFR transferring the two 
applicants and posted to the SSAIS noted ag4jx~~t in the 

said transfer 



II1ICIW)6IzI0II "Al C-1/4-OWI/ 	 12411555 

B.A. (Hons.) LL.B., Advocate 
Nagamapal. Singjubung Leira'k 
Imphal - 795 001 

10-10-2001 . 	
. . 	

.................................... 	
. 	 .................................... 

-:(2) 

said. transfer order dated 6-9-01, In this 'respect I request 
you. ~ kindly. to ,  issu(Vjpces

~sary 
. 
instructions-,, 'since the transfer 

order issued by the AGM(Admn) hjs b eeh, suspended agaiyist the 
two applicants and as such the ord'e'r mentioned above has to .
be reviewed in the light of the Hoh,Ibld Centr,-Il Wministrative 
Tribunal's order so'that the two. a 	antg"may continue to 
stay - in their 	 T07SPlic 

	

present post of J 	enapati and JTO/Planning, 
Manipur SSA respectiv'ely6 

am told that the two applicants have not yet handed 
over charges - to any ~Offider in consequence of the transfer 
order ind no telec.om authority hfls" ~ aiked.lthcm to hand over 
the charges to anY Officials till date., 

I 
 So, 1 1  therefore, 

request you kindly to issue such instructions as deem"fit ill 
the interest Of all concerned. 

Your quick and kind action , is highly I .ppreciated. 

Sincerely yours, 

(H. B f1mo' I Sharma) 
tdvocate 

Copy , to S 
D.E.- (T.) for in- 
OlMation and n/a; 

D.13.(P&A), for 	I am informed th- ,it struck 

	

infolmation and n/a; 	off ordei4z)has/haVe been,.' 
iss'ued ~ -, rxl request to call 

SDO(T) ) Sonvati, for 	of the S*U# Order since 

	

information and n/a. 	thei"trahsfer order 'in 
the two Appli- 

ts hive 
- 
been suspended by 

"the fion'ble Tribunal 
mentioned above, 

Sha BImol 	rma) 
Advocate.,'.. 

J 

- 



RAL A,f A 

'%V  

The D.E.(P&Q 	 r% 

O/o. G, ,ITD 1-11aniour 
il 	796 001. 

Irnph.ql )  the 13th Uctober 2  2001 

jp.m.~W~2 

6 U b 

Sir 
iiy Medical Leave -period expired. on 17-10,-2001 and 

anot'aer fact is tiLa tu t 1ne transfer order dated 6-9-2001 of the 
Asr,tt. ' k1l 	Lihillong affecting ine has, been suspended by the 
Hon lb I e 

	

	 tj. e Tribunal 	w,- -iti Bench n -.il %dministr.q e. . 	 Y, 	 Gu th 
Guwah,-iti vido order drited- 8-10-2001 p,,I.s,sed in Xpplic-Ition Wo. 
410 of 2001. 1',Iy adVoc:ate alreidy commun 

. 
icLted the order by 

givilic copy to you 1.1so. I leirnt that '.~trqq ,~~o o rd er 
h-i,d been issued during my leave period but.I have not yet , 
received the order t- ill date, I hq.ve  not yet handed over the 
charges to -iny body -~nd no superior office and -Iny other person/ 
offic'er h-ts ever -tsked me to hnnd over t'ne clinrges to -Inybody, 
No release order h.,,is -also been issued Ind is such 1 may be 
allowed to Join my. duty. w.e.f. 18-10-2001 forenoon. 

As instructed I maY be allowed to mention that 
at first ch-,rge should be'handed over th-in reLea c order should I 	 S 
be issPod . thereafter struck off order,,,should' be issued. But 
in my case -thero is no handing ofer of ch,-.-Irges and no relerise 
order h-.s been issu ,ed. 

. I m-ay further add th-,tt sinc6,  the transfer order h-is 
been suspended by the iion Ible CAT, ,ny~ other order including 
tile 1 4ruck-offdizi order cannot be existed. 

E )I\ C 'kerse- -. -- tA -_X c --\ 14 A--MC--S5 
Yours f.qithfull, 

(T.K.. Joukumtr Singh) 
JTO/Planning, i/c 
SD',,,"/P lanning of O/o 
Giqn)/II.tnipur, Imph,?,I. 
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h  '.T i G AHATI BENCH: GUWAHAT 
V-1, P 4" 1 121  

CC NTEMPT PETITION  AP 591011 
IN OA. NO 4 10 'dP 2001, 

T.J.Singh ............................... % ~ 	. 	. ­­_,______-;-_ 	
....... Petitioner .......................................... 

vs. 

G.N.Chyne ............................................................ , ................... Contemner 
Respondent No 

I Shri G.N.Chyne, Asstt.General Manager (Admn) o/o the'Chief General Manager, 
N.E.Teleco.m Circle-1, BSNL Shillong -1 do hereby solemnly affirm and say as follows. 

That I have gone through the Contempt Petition and a lfter going through the petition have 
understood the contents thereof 

That the statement made in the application save and except whatever is specifically 
admitted in this reply rest on the averments will be-  deemed to have been denied. 

That I have the highest reverence and regard for the Hon'ble Tribunal and its 
I 
 order  

I 
 . It is 

however to be held on consideration of the facts and circumstances of the case that if 
there had been any lapse on my part, then I hereby tender unqualified apology and sincere 
regret for the same. I cannot even think of doing -any act or omit to do any act which may 
be construed or treated as an act or omission amounting to contempt of court or 
disobedience or violation of any order of the Hon'ble Tribunal 'in utmost respect and 
regard. The transfer of an official from one arm of service to another within or outside 
the Circle is allowed only with the personal approval of the Head of Circle and conveyed 

I vide order dtd. 6.9.2001 to all SSAs. The N.E.Circle is having a good number of Tenure 
Stations It has been - decided by the Head of the Circle that the reliever to the Tenure 
Station shouldbe released in advance so tha0here is no occasion for delay in relieving 
the tenure station staff. The stay order granted by the Hon'ble Tribunal is putting the 
a dministration in a great dead lock day to day fimctioning of the Department as well 
as the public will suffer at large. 

That with re ard to the statement made in paragraph 1 of the 9 	 contempt petition I beg to 
state that the order dated 6.9.2001 is a common order for all SSAs - and the order has 
already been, operated and implemented. The ~etitioner was struck off from the strength 
lof the Sub-Division with effect from 28.9.2001 but the petitioner has suppressed the fact ~Jand misled the Hon'ble Tribunal by wh 

' 
ich interim order dated 8.10.2001 was passed by 

Ahe Hon'ble Tribunal. The petitioner has admitted in his joining report where he stated 
~tliat "My Medical leave period expired on 17.10.2001 and another fact is that the Transfer 
lorder dated 6.9.2001 of Asstt G.M.Shillong affecting me has been suspended by the 
flon'ble Central Administrative Tribunal Guwahati Bench Guwahati vide order dated 

'1 ~8.10-2001" which proves that intentionally the petitioner took leave on Medical ground 
and suppressed the fact to the Hon'ble Tribunal which proves that he was aware of the 
it act and misled the Hon'ble Tribunal. In the letter issued by Shri M. Bimol Sharma 
~Advocate he also admitted that "I am informed that struck off order has/have been issued, 
'And requ' 

~p
est to call off the S.O.Order since the transfer order *in respect of the two 

plicants has/have been suspended by the Hon'ble Tribunal mentioned above"". This 

21. 

3 

4. 



 

 

2. 
proves that both the applicant and the Advocate, knowing the fact of the case, suppressed 
the fact and misled the Hon'ble Tribunal for which the interim order dated 8. 10.01 was 
passed by the Hon'ble Tribunal. As the struck off order was issued long back, I feel the 
interim order dated 8,10.2001 has no effect. 
(Advocate's letter of the opposite party addressed to DGMIIP dtd. 10. 10. 2001 is annexed 
here as RI). 

5 That with regard td the statement made in paragraph 2 of the petition I beg to state that 
Shri M.Bim0l Sharma Advocate of petitioner cannot * instruct the Department to take 
necessary action as per court's order. He can intimate his clients only. By' this practice the 
petitioner has violated Rule 20 of CCS (Conduct) Rule 1964. The petitioner has brought 
outside influence concerning the service matter: 
(Rule 20 ofCCS (Conduct) Rule 1964 is annexed here as R2). 

That with regard to the statement made in paragraph 3 of the petition I beg to state that on 
receipt of the OA.No 409/01, parawise comments were submitted to the Hon'ble Tribunal 
through CGSC. Here 1.  beg to state that Department has highest reverence and regard for 
the Hon'ble Tribunal and for which one officer is deputed to attend to all cases with 
relevent documents. 

That with regard to the statement made in paragraph 4 of the petition I beg to state that 
the joining'report submitted by the petitioner proves that intentionally the petitioner has 
submitted leave on medical ground and suppressed the 6cts to the Hon'ble Tribunal. A 
Government Medical Officer is prohibited, under the rules of his Department from 
recommending that an official be transferred from or that he be excused from proceeding 
to, a particular station on the score of health : nor he is at liberty to offer an opinion as to 
the nature.of the duties or the place of employment of an official unless requested to do 
so by the officials superior. 
(Joining Report of the petitioner is annexed here as R3 and Rule 39 related 10 Transfer 
is annexed here as R4). 

That with regard to the statement made in paragraph 5 of thepetition I beg to state that 
'Ithe order of Department is bound to be complied. There is no question of aEowing the 

~ lofflicial to join the duty in the old station once he is struck off. In the struck off order it 
Iwas clearly mentioned that the petitioner will make over his, complete charge of SDE 
~(Plg) to Shri P.Baneijee SDE (Admn) o/o the GMTD Imphal. The allegation is wrong. 

I 
 l~

That with regard to the statement made in paragraph 6 of the petition I beg to state that 

io state that before admission of the original application, Shri M.Bimol Sharma the 
ere is no authenticity in the allegations. In connection with the contempt petition I beg 

'Advocate of the opposite party, has sent one copy of the contempt petition which x ~as 
I 	

Ih 'received by me on the 8 Nov'2001 which is not at all legal. Notice should otherwise 
4ave come from the'Hon'ble Tribunal. 
~Advocate Notice related to Contempt Petition is annexed here as R5). 

10. 	That with regard to the statement made in paragrap4 7 of the petition regarding the 
11 	round relief sought for (a) to (d), the petitioner is not entitled to any relief sought for and I 
ii h 

, 
ence the petition is liable to be dismissed, 

11 
	

lihat I beg to state that I did not violate the order dated 9.10.01 passed by the Hon'ble 
Tribunal, since struck off orderwas.issued long beforethe interim order dated 9.10.01. 
(Struck offIrelease order ofthe petitioner is annexed here as R6). 



St,atement made in paras are True to my knowledge based on the official 

"-A.Vids and belief. 

A 	I sign this affidavit on this ... ~PAIV e/Y& ............ 4k ....... day of .... 4~~ ... 	AW 

DEPONDENT 

j  i 
Sol nly affirmed and declare before me by the depondent being 
Oen.'I,tified by Shri A.K.Choudhari Addl.CGSC on this ................ day of 

ADVOCATE 

N 

I 



B. 	I Rolls.) LL.B., Advoente- 
Singiubung I-eirak 

Imphal - 795 001 

10 -10-2001 
... 	 . 	 ..... . .. 	 ........... 

D67 AUI (P 
/;-71 

The DGA Telecom 	 CP 19 
B  rat Sanchar Aigm Ltd 0. , 	 ha. 
0/0 General Manager Tele;om District 
ImPhal 795 001, Aqn1pur. 

jub 1  Intimation of Court Order fuid, 
necessary action - Please & 

Sir, 
Under the 'rules, I ro intimating the Court Order 

an belialf of the Applican ts . w1jo  ,Ire  my clients viz, (1) 
'Sihri A, Jasobantfl 0- ingh )  JTU/seniipati and &Lti T.K. Joykum.-jr Singh t  JTO/Planning of 14viipur 66A that theV have preferred 

~~
apPlications before the Uentr,11 Administrative Tribunql, 
Guwqh,ti Bench Guwrt1l-ati j  chnalenging-their-transfers from 

,fv "Nanipur sSA to 
0 
 Aizorrim SSA issued by the AGM(Adinn) I  O/o OGM 1  N.M. Telecom Circle-I )  Shillong vide his order Nol, ~ STB/HS-3/ 

Tenure/XII, dated at Shillong 6th September, 2001, the 
application of 6hri A. Jasobanta Singh registered as kppli- ~ 

cation I-To, 409 of 2001 rind that of 6hri T,K. Jovkuinqr sinah 
as Application No. 410 of 2001 respectively before the 
Admiidstrative Tribunal. 

~j 	 The Division Bench of the Hon'ble' hdministr,-Itive 
Tribunal vide order djte ~l 8-10-0001 s u sp, ended/ sta-yed the 
order date,d 6-9.01 of the AGM(Admn) stated above concerning 
the transfer order of the two npplicants. 

Xeroxod copies of the Order prissed in 
Applicatiol., No, 409 and APPI-ioation No. 
410 both of 2001 Ire enclosed her ewith f or 
Your kJlid rof orence. 

1n consequent of the said transfer order the 
D.E.(Admn) of this Office J s su 	an-order drted Rt - Imphal. _1 
18-09-01 bearing'No. EST-P-/JTO/"d'ZF11 transferring the.  two applic.-Ants and posted to the SSAIS noted against in the 

said transfer 

A 

nr" 
.
7 

411555 

To 
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(Hons.) LL.B., Advocate 
tnipal. Singiubully 1.01Mh 
al - 795 001' 

k~-/ 1/1. 

said -transfer order dated 6-9-01. 	In tUs respect I request 
you kindly to issueliecess.-wy instructions since the transfer. 

issued by the AGIA(Adran) Ivis been suspended against the .order 
two -  Vplic-ints and as such the order mentioned. above has to-1  
.be reviewed in ~.tho light of the Hon'ble Centrill kdministrative 
Tribunal's order so that thO two a plicants may colit 

JnUe'L-to 

stay 1'n their present post o f JT0Xen-.jp-,jti qnd JTO/Pjann1ng j - : ,  
A anip ur ssA ,  ro sp ectiv ely. 

1 RM' 	told that tile two Vplicants Ivive not yet hnjd 
over charges to any officer in consequence of the transfer 
order ind no telecom authority has asked t1iom to hand. over 

.11s till date. 	so 	I 	therefore, the charges to any offici,- 	 I 	I. 
request you kindly to issue such instructions rLs deem fit in 
the interest of all conaerned. 

Your quick -,Ind kind rictionis highly Vpreciated. 

~Ancerely yours, 

(H. Bimol Sh-trmrx) 
tdvocite 

copy to s 
1. 	(T) 	for in- 

folm-Ition -ind n/a; 

D.E.(F&A), for 	I am informed th-it struck 
i J -  information And n/a-, 	off orde1~s)hris/hJ `-ive-**b -jpen 

is sLl' 	rd 	q, 
3, 	sDO(T),SenV--%ti, for 	of-thg-  a-.U-. --fjrj=—s iftee~ 

information -ind n/a. 	io tr-%nsker order ih 
reSpect of th6- - - .1 

s/h,1ve' 	been ~,susperided by 
the 	Aon'ble Tribunal 
mentioned -LboV: eo 

i3jjnol ~Aiqrlu-t) 

Mvocate 
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~(C0N`DUC7) RULES 	RULE 20 

be so amended that.individual employees are enabled to go to the Press 
to vindicate their position without Prior Permission was not favoured, it 
was decided to issue further instructions to provide that Government 
should take significant or positive steps  in the  circum tqnces where the adverse criL,:cism of Government employees in public was, found to be based 
on wrong premises. 

A - ~s the Ministry of Finance, etc., are aware, instruclions T~Caralne action to be taken in the event of allegation against Government s-ervams 
in the Press are contained in Decision-(I) above. Attention is pariculariv in-vlted to para. 3 Of this'Office Memorandum. it is considered that :he 
Provisions contained therein should be.invoked where it is found on an 
enquiry that the allegations in the Press against individual Government 
sel-Vant, are based on ignorance, insufficient information or even mahce. 

19,77. r 
! G.I., C.S. Mept. of Per.), O.M. No. 11013/21/76-F-st. (A), date-d the 24th February, I 

(3) Time-Umit beyond which permEssion may be ass;umed to have been 
granted by the competent authorit-s,  in die absence of any communication 
from him.-6 Nveeks—See Decisi -on (2) under Rule 8. -  

2 20. Canv-2ssing of non-official or other outside infliience 

No Government servant shal.] bring or attempt to bring any polidcz!' 
or other outside influence to bear upon any superior authority'to further 
his interests in respect of matters pertairing to his service under Govern- 

GOVERNMENT OF INDLAL'S DECISIONS 

(1) Prohibition on bringing any politicall or outside influence in re5pec! of matters pertaiaing ,.o senice under the Govern-ew.—Rule 20 0 	 ­ 
o f the C'S (Conduct) Rules, 1964  , Provides that no Government servar. t shai! bring 07  a' tempt to bring any po!itical or other outside influtnce to 
bear upon any superior authorityti o further his interest in resDect of m-vt-ters  pertaining to his Service under Government. Inst'uctions have ottn 
issued from. time to time bringing to the notice of all Government ser-
vants the aforesaid rule provisions. Instances have come to notice where 
individ ~! Government servants have approached the Ministry of Urban 
Development (Directorate of Estate) for out of turn allotment of resider, 
tial accommodation, or for a departure from the allotment rules through 
Members of Parliament, prominent persons, politicians, etc. Since the 
allotment of Government accommodation to a Gover=en* servant is 
made. only because of his service under the Government, such 'canvassing 
for Out Of turn alldtinznt through M.Ps. and other political persons, etc., 
constitutes a violation of the provisions of Rule 20 of the CCS (Conduct) 
Rules, 1964. The Government servants are, therefore, advised to refrain 
from such Practice. They should not bring or attempt to bring any political 
or other outside influence to *  further their interests in respect of matters 

27~ 4 
A~

" 

2, 
RULE 201 :4 	CAWASSIN0 

. 
OF OUTSIDE wFLUTENCE 

pertaining  to their service under the Government-f -including allozm2n: O f 

residential accommodation. 

,i I 	 I 	'Q L 5 Ministry of Agriculture ef C., are r, . 'e. 
eir control. instructions to notice of all concerned under ', h 

-  t ,  -  (A', dated the 301 ~-  M-2 rch G.L. Dept. of Per. & Trg., O.M. No. 11013/6 ,'90- S 
1990. ~ 

(2) Medical Officers of. ~ tjte CGHS cautioned that an adverse en'Lr: ,' 
in the CR may result from attempts tO canvass non-official influence in 
service matters in violation  of CCS (Conduct) Rules. !964.—In paia-z aon 

6 of this Ministry's Letter No. F. 3242 
' 

`66-CHS, daied the 16th AugUst. 

!966 (noi reproduced), attention Of 'he Nle ~4i::ai Officers was 50 ~! 
invited to the provisionsbf.Rules 3, 7. 8 and 10  of .he Central Civil Ser-

Vices (Conduct) Rules., 1964,1 ~xtracts of which were attached a-,  en--losures 
to that letter. It was made6kar in that letter thai breaches of thes- ~ rul ~s 
were punishable under the Central Civil Services (C12s5 ; fi:2!iOn ,  C 0n:_01  
and Appeal) Rules, 196~ -.,The Governiment of India are cons-_raint_c to 

-: of Cemral note in snite of thl- instructions already issued. a large rumb, 
Health ~ervice Officers are-conumuinsc to bring po-Iftical pressure ir ,  the 

rbing an ,41 MatEe:' of their transfers and promotions. This ils a very disti: 
unhealthv trend which is contrar\ to zhe provisions of the Cen.re-_1 . Cj%` 
Services (Conduct) Rules, 1964. Such pressure embarrasses not orl- 1,  t 
Government but also the persons who are made to .  exert t.he 	it 

also creates a lot of admin.istrativ;- 	anc cornwica~ ;ons. 1: is :  

therefore, necessary to- cuib ' this zend ~enc ,, . 

Rule 20 may kindly be brough-L kcair to the notice of all tht Cen!7L' 
i-al officers. it may aiso bl~ mad-, clear to them. ,  ti-at Health Service Med c 

in the event of a breacb:of this rule. an  appropriate entry will 1-1-- 
Isuzh in the confidential report,o; the office- concerned in addition tc 

disciplinary az:tion as m 
. 
ay , be taken agair-s: him. 

G.!...Nlin. of Health, Letter N o . F. ;'-28;67-CFS- I. daE--c the 22nd Nla% 196,. 

-vl(3) Representation 
, 
on service matters- by rel2dves should be discourao.- 

ed.—Relatives of a Government servant somezime ~_ make representations 
-r 	- 	-hi:5 i * - concerning service mattersaffectijig the G3ve: unen . servant. 1 	.5 cont 

in some cases in the hope. of reviving a rep:es mt-ation which the Govern- 
I 	d been turned dowr. In so~~ '- ment servant had himself made and which ha 

cases, this procedure isresorted to in order EO gel round the requirements presentation through 
-servar 	 e that the Government 	1z should submi -, his re 

his official superiors. This practice is ob%iouslv undesirable and shouid 
"~ura -Fd-'It has accordin2lv beer, decided that P-m-n-Mce be strongly disc 
9, 1C.,  matters submitted by a should be'taken ofi_rs Lwa_SzEtaijori on sery 

refijj~j~v--eoT a  —GOvqmment seaant. The onily exceptions may be cases in 
vernment 

!Whichb ause of ~hezaeaWor physical disabilit), et,-., of the Go ,  
.A 	ec 	

ible, fbr-th-~ GovFrnmenr 
- 
se 

. 
ry 

 . 
a  

. 
nt himself to submit a servant, it is imposs. 

representation. 	 1963 
G_J., 

M.H.A_ 	F. 25/21/63-Ests. (A), dated the 19th September, 

I 
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4 Instructions already eldst that the Government servants should not 
6wrepresentations on service matters concerning them to be made by 

their relatives. 

..Of late, however, it has been noticed that representations/petitions 
are being sent by relatives Eke the wives, parents, etc., of P & T employees 
relating to their service' matters. This practice is not only in utter disregard 
of Government orders referred to, but is also an affront to the personall 
dignity of the officials, when they themselves have full right to represent 
in regard to their service matters.'The official channels available to them 
for redressal of their grievances should be utilised to the full by the aggriev-
ed officials. If they allow their relatives to step in, they will be running 
the risk of their grievances -remaining unsettled, as under the rules, no-
attention need be paid to representations made by persons other than the 
officials concerned. Individual dignity and de ~ency also require that such 
a practice should be avoided *in their' owm interest. 

It is, therefore, reiterated that no employee of P & T Department 
should resort to such a practice by allowing his relatives to represent on 
his service matters. 

[ D.G.., P. & T., No. 105/42/77-Disc. 11, dated the 2nd July, 1977 

(4) Canvassing of non-official and other outside influence in mat- 
ters ansin do",~ g

.  out of their servlce-~Rule 20 of CCS (Conduct) Rules, 1964, lays 	
M 

that no Government servant shall bring or attempt to brine 
any political or other-influence to bear upon any superior authority to-further his interests in respect of matters  pertaining to his service under 
the Government. Instruct-ions in this re -gard have also been issued from 
time to time in Director-General's circulars. In spite of repeated instrucc-
tions on the subject it has come to notice that the Government servants 
resort to bring non-official and other ~U'tside influence to further their service interests. 

2. Any high dignitary or Member of Parliament normally sponsors 
the case of an individual dovernment servant only when he is approach-
ed or pressed to do so. If.  Therefore $  any reference* is received on behalf 
of a Government servant from dignitan -/Member of Parliament, it would 
be assumed that it has been taken up only ,  at the instance of the Govern-
ment servant and action will be taken against him for violation of Rule 
20 and instructions issued thereunder. 

L. Director-General desires to make it clear that any instances of 
iolation of these rules/orders would b- ,.iewed seriously and theemployees 
responsible for such violation would be severely dealt with. The Director-
General . hopes that the employees will take these instructions in the 
proper perspective and will. not give any occasion for proceeding against 
them for violation of these instructions. , 

4. The Direc'tor-General would like to reassure all the employees that 
their representations submitted in the -manner prescribed in the depart-
mental rules would receive the fullest and most sympathetic consideration 

RULE 21 	 RESTRICTIO N REGARDING NLARRIAGE , 	 I 1 5 

at an levels and their genuine evances would be redressed without any 
loss of time. 

[ D.G., P. & T., No. 15/23/76nDisc. 1, dated the 8EhtAu_gwt, 197". ] 

1-1. Restriction recrarding marriage 

(1) No Government servant shafl enter into. or contract, a marriage 
with a person having a spouse living; and 

(2) No Government servant having a spouse living, shall enter into, 
or contract, a marriage with any person: 

Provided that the Central Government miiy permit a Government ser-
vant to enter into, or contract, any such marriage as is referred to in clause 
(1) or clause (2

), 
 if it is satisfied that- 

such marriage is permissible under the personal law applicable 
to such Governmint servant and the other party to-t-be mar-
riage; and 

there are other grounds for so doing. 

(3) A Government- servant who has-married or marries a person other 
than of Indian nationality shall fortliaith intimate the fact to the 
Government. 

GOVERNMEN'T OF INDIA'S DECISIONS 

(1) Procedure for dealing with request from Government servants 
for permission to remarry. while first wife is still li-iing.—Cases under this 
rule have been referred to th7e.,-Home Minist.n-  for advice whether the per-
mission sought should b ~ gii6, ,without any preliminary enquiry into the 
facts alleged. Such references have caused unnecessarvioss of time as no 
advice can be given without ascer -Taining to what extent, the facts alleged 
are correct. It is, therefore-, reo uested that before such. cases are referred 
to the Home Ministry, the Mmistry or Depwinient concerned should caus-z. 
an  enquiry to be made on the following lines:— 

The first point to be scrutinised when an application for permission 
is received, is whether such marriage is permissible under the personal law 
applicable to the applicant.-  If so, the question arises whether there are 
sufficie'nt grounds for allowing an exception to Government's general 
policy. The alleged groundi,_ given it, support of the request should be 
scrutinised to see whether ~the allegations are True and well founded. In 
case the wife also joins the application, it  should be ascertained whether 
she hasurillingly consented and whether any letter, etc., pu .rporting to pro-
ceed from her is genuine 'afid is the outcome of her own free will. For 
this purpose, higher officers *in the department concerned may, if necessary, 
send for the applicant and his wife and make personal enquiries. Where 
the first wife's views haw'not beer, stated, they should, if possible, be 

V~l 
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TO 
I a 

(J/o G;!A) .1-,nfujir 
A 'Z)V) e:)F-'V (.e- 

Lap h., 	the 13th Uctober, 2001 

AY 1-ledical Lovo period 0--pired oil 1-7-10-t2001. ,I ncl. 
f -tct iS tiiOkl-  tho -'U- r-insf or ord" or d q.tod 6-() '-2001 of the 

A-:):,tt. 	6hilloll" a f fec t ing nac li-is been Suspended by the I 	b 	U 
Aon'blc,  Centr-il Administr.-ttivp Tribunril, Guwth-itl Uenclh, 
GlAlall-iti 

u 
viclo order dated 8-10-2001 p-jrs(-.(l in kpplicitiol-i Wo. 

_10 of 2001. `4Y advOc -1to -ilro -i.dy co,alaunic.i.ted tho r;:L*dc)r by 
col) ~,  L) you 	 tluat _I order 

01 	lssucY3 dur, nG my leve poriod but i have not yet" 'd b on 	 i 
rce " .'"d t"10 0Pdcr t ill d'itc. l_,ll­,vc noL yet h-) 

, 
nrl&J over the 

1)0(1"/ -11 ,1d nU SUporlor () C) 	 .1,11Y 
h.'s eve'r 	me to h ,l)-lLl Over 1,;L(" 	 tu -t nybody. 

lio,  Pole'lso Oro 6r , h.ls 1L-so -  been -issued ~,.nd -j's, Such I !11.ly be 
-illo'ecd to Join my duty w.o.f. 183-10-2001 forenoon. 

n r u c 	 I o ,,j 	t o  , 10 	i 11 t 11 -1. t 
ov a 

tllcl.'C',J.* tcll' StPlAck off ovdav Sliolild be ios-ual. 	B u t 11 :117 C-ISO tilere Is no liindinf ,  otlel,  of ch .l .l. , ces 111d 110 ri3le-I se 
Or,~,,cr 1-vts 1)(,, en iSSLIC,11. 

,(I(l till , lt sinca the trqnsf ~,, r o 
, 
r d a r I 1q.,; 

U(jon 	 by I 	1011 1 lao,  CAT )  1.11Y Ot ltlf~l` 01'(101' DACILldillj .~ 
tile 	Pl'tick -ollf,-Ul~ :l ordar c-Innoul-  be 	s  t (,~ I . 

, 7 
0S. 

(T.1 	JOUICLIM-)x Singl 
JTO/Planning i/c 
S  "D,'-'/Pl -o-ining of O/o ~ 

GiVII)AI ,ininur ImphnI 

0 
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transferred frzm one unit! to another, either Nvithin the same 
Circle;- or to another . Circle unless he is permanent. As it 15 
not possible to accommodate an 6fficial borne on one gradation 
iist into anothtr gradation list without injury to the other members 
that gradation list such transfers ~hould not ordinarily be allowed ex-
cept by v;­_v of mutual exchang .'Transfers by way of mutual exchang ~ ge 
if in themselv-i-s inherently unobjectionable, should be allowed, but iii 
order to safeg=d the rights of Men  bprne-in the 

 - 
gadation  Ists-of 

voth the offices- the official -brqught in should take thp place in the ne* 
_zccordi­ng -to the dii_e_of_hi~_ ~etr"= ), _nrfto the  agra P_~[ 

- i- I witfi  wh~3_eh_ 
ii-~hic_ h—ever iT!52~15w­er. 

by 

A p.:rmanent official transferred from one =It to ankher will 
retain his U~en in the old unit until he can be accommodated in the new 
u1iit accordiric,  to his position in the ncw unit. He will not however 
Itave any claim to go back to his o!d unit even ihoud-3 he holds his lien 
there. A declarati~n to the effect tl:at he accepts the seniority on trans-
ter in accordance with -this rule, and that he will not have anv claim 
to go back-  to the old unit, should be obtained bzf6re an oitcial is 
iransferred under this rule.' Any special privilege' to which an official 
riay be entided by %irtue of his ~osition in the vxad2:ion list of the unit 
from wHch he is transferred x%U, ordinarilv be forfeited on his trans- 
fer 	w c-Tadation list. jo a ne 

The transfer of an official from -one arm of service to anoth--r 
within or outside the Circle cap.  be  allowed only vith the personal 
approval of the Head of the Circle or Heads o Cir,*s concerned and f 
subject to the following conditions:— 

(a) the mode .of recruitment to ihe post to whic~ the official seeks 
transfer is the same for the post he is holdL-g; and 

'bed for appoint-th) whenev"e'r, additional qualifications arc pres--i 
ment to'% certain post e.g. minimum hei - I t, freedom from 

~ 2  colour blindness, etc.. for the post of T—elephone Operators. 
the applicant should satisfy those c6nditious in all respects; 

~any training is required or prescriibed for the post. whenever 
the applicant must uri'dergo that training sat ~sfactorily and the 
>erioa Wsuch trainine must be covered bv the official by tak-

leave due and permissible for the period- in, — 
"Own 

7- 7-39. A Government mediad.officer is prohibited_,Rqdcr_ihe_j:Wes, 
of his De-p-airti-m—eh-10"k-  =__ —recommending that an official be transferred 
fr~6_M,__6r_ that bFe2be excused from proceeding to, a particuLir, station 
on the score of -health: nor he is at liberty to offer an opinion as to the 
nature of the'dd6A or the place of employment of an official unlg;is 
Irequested to doWby the officiars superior: 

azetWd officer transferred from one 5tation to another 40. Ever) -  . . 
must report his mo 

, 
vements to the officer under whose immediate -  orders 

he-  may be proceeding to serve. These reports must be made, first, on 
being relieved; secondly. on stiniri!!: and afterwnrds. once a week while 
in -progress-to join.-I 

TRANSFERS OF 0-URGE. 

3"w.~ 41. The I regarding the trinansfer of the charge of an office will 
be' fo ,~nd in 	; 	of th~ A'=rinistrative lnstru=_ ~ns issued by the 
b6~vernor­Ge 	Acoun -1rd ... —L 	 - 	cil a Published as Appendix No. 3 to the 
IP6sti,and Telegr phs Conipilatio' ­dL 	 .12 ,  of the Fund=ental and Supple- 

Rulei. 

'When an official is transferred at his own request but 11 
cut arrarein2  for mutual exchange, he NAill rank junior in the gr 
Zion list of the new unit to all the officials of that unit who, on the 4 
on which the iransfer is ordered, are either permanent or quasi-pei 
nent, irrespecm-e of length of service, and also to those temporary 
cials borne on- that date on the approved list for appointment in 
new unit who have been appointed against regular vacancies. - 

If the old and the new unit form parts of a wider unit for 
purpose of przmotion to a higher  cadre, the transferee (whether 
mutual exchanze or otherwise) %NU retain his original seniority in 
--adation list & the wider unit. 

Example -'5: —A post office clerk transferred from Mchsana D. 
sion to Kaira Division in the same Circle v ~ffl not lose his seniority 
Jhe  Circle a-radation  list for promotion to the lower selection gade. . 

'Example (h):—A telephone operator transferred as an Engine 
ine clerk. even un&r the same D. E. T. will have his seniority reaulal 
bith in the Divisional and the Circle Gradation List of Engineeri 
clerks in accordance with sub-rule (2) as the Circle Gradation Lists 
telephone operators and Engineering  clerks is not common. 

Example i1h):—An R. M. S. Sorter transferred from the A. Di 
sion to the P. Division will have his senior4n,  in the 2radation list of 
Division as weU as of Bihar Circle fixed in accordance with sub-nile 

Example iiv): —A post office clerk transferred fr6m Poona Divisi 
, 
, 

to the Bombay G.P.O. will have his seniority fixed in gradation list 
Bombav G.P.6- as also of Bombay City Units in accordance with ­ii~ 
rule (2i as the Bombay City Units and the moffusil units have sef 
rrte eradatioz lists for promotion to Lower Selection Grade. 

Example 'v):—A clerk transferred ftom one zone to another, 
the Stores Ormnisation will have his scnionty fixed in the gradat ,  
list of the new zorie in accordance with sub-rule (2). 

M 
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S 	 olf  Sl l ,' T.K. Joykumar 	YIT). 010 lookiw , 	, DE 01") i s lIcI'cl)Y s ( I'llcl' 

from Ilic sticilgill of Dl: (P&A) wx.f. 2S.09.2001 A'.\ to report for 1 ,111:111C.I .  (111tics to 
(H! Mil.orallj. He will make over his colillflele C 110TV 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUW4HATIBENC 

I 
 H : GQ WA, HATI 

CONTEMPT PETITION NO 59101 
IN ok NO 4 10 OF' 20qj. 

Petitioner T.JSingh .................................... L ..................................... 
vs. 

2. 

4. 

K.Lal ......................... * ........................ 	................... 	Contemner 
Respondent No 3 

I Shn' K.Lal, D.E. (P&A) o/o the General Manager Telecom District, BSNL, Manipur do 
hereby solemnly affirm and say as follows. 

That I have gone through the Contempt Petition and after going through the petition have 
understood the contents thereof 

That the statement made" in the application save and except whatever is specifically 
admitted in this reply rest on the averments will be deemed to have been denied. 

That I have the highest reverence and regard for the Hon'ble Tribunal and its order. It is 
however to be held on consideration of the facts and circumstances of the case that if 
there had been any lapse on my part, then I hereby tender unqualified apology and sincere 
regret for the same. I cannot even think of doing any act or 

I 
 omit to do any act which may 

be construed or treated as an act or omission amounting to contempt of court or 
disobedience or violatio ' n of any order of the Hon'ble Tribunal in utmost respect and 
regard. The transfer of an official from one arm of service to another within or outside 
the Circle is allowed only with the personal approval of the Head of Circle and conveyed 
vide letter No EST-2/JTO/TFR dated 18.9.2001. The N.E:Circle is having a good number 
of Tenure Stations. It has been decided by the Head of the Circle that the reliever to the 
Tenure Station should be released in advance so that there is no occasion for delay in 
relievMig the tenure station staff. The stay order granted by the Hon'ble Tribunal is 
putting the administration in a great dead lock in day to day functioning of the 
Department as well as , the public will suffer at large. 

That with regard to the statement made 'in paragraph I of the contempt petition I beg to 
state that the order dated 18.9.2001 is a common order for all the 9 JTOs of Manipur SSA 
and the order has already been operated and 4raplemented. The petitioner was struck off 
from the strength of the Sub-Division with effect from 28.9.2001 but the petitioner has 
suppressed the fact and mi ' sled the Hon'ble Tribunal by which interim order dated 
8.10.2001 was passed by the Hon'ble Tribunal. The petitioner has admitted in his joining 
report where he stated that "My Medical leave period expired on 17.10.2001 and another 
fact is that the Transfer order dated 18.9.2001 of Asstt G.M.Shillong affectig me has 
been suspended by the Hon'ble Central Admiistrative Tribunal Guwahati Bench 
Guwahati vide order dated 8.10.2001" which proves that intentionally the petitioner took 
leave on Medical ground and suppressed the fact to the Hon'ble Tribunal which proves 
that he was aware of the fact and misled the Hon'ble Tribunal. In the letter issued by Shri 
M. Bimol Sharma Advocate, he also admitted that "I am informed that struck off order 
has/have been issued and request to call off the S.0.0rder since.the transfer order ' in 
respect of the two applicants has/have been suspended by the Hon'ble Tribunal 
mentioned above". This proves that both the applicant and the Advocate, knowing the 
fact of the case, suppressed the fact and misled the Hon'ble Tribunal for which the' 
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interim order dated 8. 10.01 was passed by the Ho'n'ble Tribunal. As the struck off order 
was issued long back, I feel the interim order.  dated 8.10.2001 has no effect. 
(Advocat 

- 
e's letter of the opposite party addressed to DGIIIIP did. 1 0. 1 0. 2001 is annexed 

here as RI). 

That with regard to the statement made in paragraph 2 of the petition I beg to state that 
Shri M.Bimol Sharma Advocate of petitioner cannot 'instruct the Depattment to take 
necessary action as per court's order. He can intimate his clients only. By this practice the 
petitioner has violated Rule 20 of CCS-  (Conduct) Rule 1964. The petitioner has brought 
outside influence concerning the service matter. 
(Rule 20 of CCS (Conduco Rule 1964 is annexed here as R2) I 	 I 

That with regard to the statement made in paragraph 3 of the petition I beg to state that on 
receipt of the OA.No 409/0 1, parawise comments were submitted to the Hon'ble Tribunal 
through CGSC. Here I beg to state that Department has highest reverence and regard for 
the Hon'ble Tribunal and for which one officer is deputed to attend to all cases with 
relevent documents. 

That with regard to the statement made 'in paragraph 4 of the petition I beg to state that 
the joining report submitted by the petitioner proves that intentionally the petitioner has 
submitted leave on medical ground and suppressed the facts to the Hon'ble'Tribunal. A 
Government Medical Officer is prohibited, under the rules of his Department from 
recommending that an official be transferred from or that he be excused'from proceeding 
to, a particular station on the score of health : nor he is at liberty to offer an opinion as to 
the nature of the duties or the place of employment of an official unless -  requested to do 
so by the officials superior. 
(Joining Report of the petitioner is annexed here as R3 and Rule 39 related to Transfer 
is annexed here as R4). 

That with regard to the statement made in paragraph 5 of the 'petition I beg to state that 
the order of Department is bound to be complied. There is no question of allowing the 
official to join the duty in the old station once he is struck off. In the struck off order it 
was clearly mentioned that the petitioner will make over his complete charge of SDE 
(Plg) to Shri P.Baneriee SDE (Admn) o/o the GMTD Imphal. The allegation is wrong., 

That with regard to the statement made in paragraph 6 of the petition I beg to ~ate that 
there is no authenticity in the allegations. In connection with the contempt petition 1 -beg 
to state that before admission of the original application, Shri M.Bimol Sharma the 
Advocate of the opposite party, has sent one copy of the contempt petition which was 
received by me on the 8 h  Nov'2001 which is not at all legal. Notice should otherwise 
have come from the Hon'ble Tribunal. 
(,4dvocate Notice related to Contempt Petition is. annexed here as R5). N 

That with regard, to the statement made in paragraph 7 of the petition regarding the 
ground relief sought for (a) to (d), the petitioner is not entitled to Any relief sought for and 
hence the petition is liable to be dismissed.' 

That I beg to state that I did  not violate the order dated 9.10.01 passed by the Hon'ble 
Tribunal, since struck off order was issued long before the interim order dated 9. 10.0 1. 
(Struck offIrelease order ofthe petitioner is annexed here as R6). 
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IN THE CENTR ACk~'~&~8-T-'R'A-T4-VE-T-RYB6kAL 
GUWAHA BENCH.-  GUWAHATI 1A 

CONTEMPT PETITION NO 59101 
IN OANO 410 OF 2001. 

rj T J. Singh .............................. , I 	 ........................................... Petitioner 

Vs 

VA 

fl N. 1. Singh , ...... 	 .. .... * ............................ .......................... Contemner 
Respondent No 4 

I Shn N.I.Singh, DET (Rural), 'presently in charge of DE (P&A), o/o the 
GMTD, Imphal do hereby solemnly affirm and say as follows. 

I That I have gone through the Contempt Petition and after going through 
' I the petition have understood the contents thereof. 

That the state 
' 
ment made in the application save and except whatever is 

specifically admitted in this reply rest on the averments will be deemed to 
have been denied. 

That I have the highest reverence and regard for the Hon'ble Tribunal and 
its order. 

' 
It is however to be held on consideration of the facts and 

circumstances of the case that if there had been any lapse on my part, 
then I -hereby tender unqualified apology and sincere regret for the ,  same. I 
cannot even think of doing any act or omit to do any act which may be 
construed or treated as an act or omission amounting to contempt of court'. 
or disobedience or violation of any order of the Hon'ble Tribunal in -utmost-
respect and regard. The transfer of an:official from one arm of service to 
another within or outside the Circle is allowed only with the personal 
approval of the Head of Circle -and conveyed. The N.E.Circle is having a 
good number of Tenure Stations. It has been decidedby  the Head of the ~ 
q~ircle~ e rz__StaborL should be re ea in 
qdvarice-so.-that-ther-e. -is n  D  occ 	el asion for  d  ay in relieving the  tenure tation  s  

taff--The'sta ,  order granted1by  the Hon'ble Tribunal  is putting the 
administration in 

. 
a 
.- 
great dead  - lock  in qa_Lo_day  f6_6c­fi­o —irg of the 

I ~epartfi:F6i:  Ft~ ~swell as the public will suffer at large. 
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Statement made in paras are True to my knowledge based on the official 
records and belief. 

,5z  Ax,/4 

)&'X And I sign this affidavit on this ............................... ...... day o 
Of  

DEPONDENT 

Solemnly affirmed and declare before me by the deponent being idWntified by 
Shri A. K. Chaudhuri, Addl. CGSC on this ......... 	day 0~. 

ADVOCATE 


